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(1v) HARDSHIPE FACED BY ToBACCO
GROWERS IN ANDHRA PRADESH

SHRI SAMAR MUKHERJEE (How-
rah) Sir, under rule 377 of the Rules
of Procedure and Conduct of Business
of the Lok Sabha, I want to raise the
following urgent i1ssue and request
that the Minister concerned may make
a statement on that.

The tobacco growers in Andhra
Pradesh, particularly in areas hke
Guntur, Krishna, Nellore and Kham-
mam districts whete Virginia tobacco
1s grown, are suffering a lot since the
tobaceo traders in general and the
monopoly traders lhike ILTD etc 1in
particular, are refusing to purchase the
stock They are compelling the gro-
wers to sell at a distress price, which
meang only 50 per cent of the normal
price The growers who are already
faced with a terrible loss due to the
cyclone, are now put to further ruin
by the traders They refuse to pur
chase tobacco at the indicated prices
fixed by the Tobacco Board since they
are not statutory They also refuse
to limit grading only to eight cate-
gories, and want to grade as they like
Since the Government doeg not pro-
vide funds to the Tobacco Board to
purchase stocks at a fair price in sea-
son and dispose it of later, the gro-
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wer 15 not protected at all. Taking
radvantage of this, the traders are
forcing the growers to sell at distress
_prices,

This year, the traders have delayed
the opening of the market Even
now, though they have formally open-
ed, they are offering low prices The
price for a particular grade which
used to sell at Rs 1000 153 now Rs
500 So, the Government has to take
stepg \mmediately to protect the gro-
swers by taking their stocks with ad-
vance payment and compelling the
traders to purchase the stocks at fair
prices and if they refuse, their licen-
x;es should be cancelled

So many telegrams and messages
have come It 1s a very serious situa-
tion 1 appeal to the Government to
take note of 14 and to to tne re¢scue of
the growers immediately

(v) Reported Refusal by  sugar
Mills to buy sugarcane at officially
fixed ratey
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I hope, this Government wall take
note of this Otherwise, tomorrow
you must not blame me that 'you did
not gring this to the notice of the
Governemnt’



